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Judgement

Shailendra Saksena, ]J.—The only prayer which the petitioner has made that the
Court below may be directed to dispose of the petition for grant of maintenance/
interim maintenance in respect of Case No. 1196 of 2001 under Section 125
Cr.P.C. pending before the learned Additional Principal Judge, Family Court,
Lucknow for more than last three years.

2. I have heard the learned Counsel for the petitioner and have perused the
grounds on which this petition has been filed and the annexures which have been
annexed with this petition.

3. It is directed that the Court below i.e. Additional Principal Judge, Family Court,
will dispose of the application for interim maintenance of the petitioner at an
early date preferably within two months. The petitioner will produce the copy of
the order to the Court concerned.

4. With the aforesaid observations, petition is disposed of finally.
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